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ORDER

The matter is called. No representation for the petitioner. Counsel for the
respondent present. The respondent has filed statement of affairs relating to
the corporate debtor and submitted that the petitioner has, by mistake, filed
the Petition against the respondent company, whereas, there is no relation
whatsoever of the respondent company with the claim of the petitioner.
However, at this stage, there is no representation on behalf of the petitioner.
The Registry is directed to issue notice to the petitioner. As a last and final
opportunity, in the interest of justice, is given to the petitioner for his
appearance in the matter, failing which the appropriate orders shall be
passed. Put up on 22.06.2017 at 02.30 P.M.
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